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UpTZOy OF INGIA AL OPHERS ee s PESPONCEUTS,
CORAM:

gl u\] ‘ELE MR, T T"'rr‘lt L.L. MoHPA, VICE CHAIMMAW,
riul-a 'BLE MR . B.2. MAHAJAN, ADMIMISTEATIVE FEMEER .
ror the Apclicants ees SHET J.I1T, IATISHIW.
oy the Fespondznts wloll, ves oART MANISH BHANLARI .
2 and 3
Por Feapondents o.d £ 250 o0 SANI S .07, J2TIT.

PER HM'2LE ML, 8,3, »pr«Lu..’ N, MEMEER (A).

Hzard the lzarned 2ounsel for the parties. In order
dated 16.2,92 (Annerure A=8) the following directions weare
given =~

"In visw of the above, w2 Jispose of these applications

with the directicn o the respondzot Railway zathority

to recast the saniority of cuard Cr,C civoialaked by
letter dated 1.6.20 in accordance with the rmals as
contained in Fals 302 of the Indian kReiluay Establish-
meit Manuazl Vol I, 1969 Edition, as clarified by the

General Manager, Vesftern Pdilvay latter dsked 21.5.90.

It iz clarifizd that the benzfit of notionzl fixetion

of senicrity az vizaaliged i the General Manager's

letbar dated 21.5.90 will e availatle only to £hize
cmployzes who had been Sk £or training at a later
date on administrative Jground and not 5 thoss who had
been zent on Ltraining later besauses of any perscnal
reasane. The bensfit would also ack be zvailable to
those who 31d nckh pass the eramination in the Trainin

School in the first atkempt . The ssnicrity list shoald

be z2ast in the light of these directions ag avpedie-

tiocualy zs following the doe procedire.

Ths Nis u"qul1ngl Partiece Lo bhezar
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Ths respondents heve subsequently revised the seanioricy
vide ordsyr dated 21,230,2,93 (Annescare a=1).  In kthat leiker

re ferenze has alss Loain made 0 the instrucktions containzd in
the comimunicaticon from the Hzaldqiartezrs daced 2310091 (Annasarn
2-R). o<risvance of the applicents is that in cocord SR vikth

the ivstroction: datsd 22.10.51, even those smployess who had

-,
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training at 2 later Jdoke on oeracnal reasons
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2. in view of the above, ws 13003

of directions £o the respormdents Wo.l o 12 to pz~cwamine the

N

senicrity list (amnsrure a-=1) and ia 2ase any of the emplovess
vhic had B2en sent on training later due to persornal reazons

haz Been given the henzfit of nigher seniority, his senicrity

the DEM iyta in reply to the notlece dated 21 720.3.93 (Annesore
A-1). in vhich reprezentaticns had Wesn imwitsd., any fresh

A e
. ’ . me{,’ C_pf d - .
representation wadersskliad the names oFf sngloyees whd had besn

perici of one monmth Of this order and the samz, 1

thiz pericd, shall e considsred by the respordents.

( 5.2. MAHAJAD ( b.L. MEHPA
VEMBER (A) _ VICE CHATIRMAN



